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Present ‘s Hon'ble Mr. B8.P. 3ingh, Administrative Member

Hon'ble Mre Mel« Chauhan, Judicial Member

. ‘ VekKe Agarwal
Re Re toard

For the Applicant & iir. P.K. Arora, Counsel

For the Respondsntss Ms. K. Banerjee, Counsel

Haard on 3 14-02-2002 Date of Order & 14=-2-2002
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Mol aCHAUHAN, _JM

M& 348 of 2901 h-’i-s'alraady been disposed of vids
order dated 23«-8«2001. On consent of ld. _counaél of both the
parties CH 30 of 2000 has been taken up for hearing. Shri
H. Haider appecered in berson end submits that he does mot want
to press the CPC 30 of 2000 In vieu of his submissi@n CK
30 of 2000 does »mt SQrviVes. It is dlaposad of accordingly as
being nct pressed. Similarly, MA 325£of 200 1 does not survivs.

| Hence, it is also dispoged of « Ld. Counsel for the respondents

submits that ageins t the revieu order the department have gone

before th_a High Court of Calcutta.and the case is panding. there.
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